PUBLIC ANNOUNCEMENT TO THE SHAREHOLDERS OF

CCAP LIMITED
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the Escrow Account
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The Acquirer undertake not to ﬁerll, dlspooeoool‘:r otherwise 8,10. While tendering 1:;: equity 5haresbund?|l the Om;;!zlcreiﬁn
i " I h ] [T { encumber any substantial assets of the: Target pany excepl shareholders will required to submit the previ  Approvals
This Public Announcement {"PA") is being issued by Mis. Sumecha concert with 1 en::qu-re« H?we\ger or mernumseno this Orfe:. with the prior approval of the sharehoiders of the Targat L {specific.or ganeral) that they would have bean requirad 16 submit
Fiscal Services Limited, ("SFSL" or *Manager bo lne |’ or “Escrow there are no persons acling in concert with the Acquirer, Compa pecilic y
Agent) on behalf of Mis. Ramayana Promolers P led, (hereinater : ThE: and in accordance with and subject to the applucabla laws, 1o acquire the equily shares of the Target Company. In case the
referred to as the “Acquirer” or "RPPL”) pursuan; lo Rauumgn 10 and . The Offer is not subject to any m_lﬂﬂ'mm"'ﬁ\'fll of accep from and consents, if any. previous RBI approvals are not submitted, the Acquirer reserve the
12 and other applicable provisions as required under the Securities and and s nct s ORAr: 5 STATUTORY APPROVALS/ OTHER APPROVALS REQUIRED "ﬁt";‘[ﬂmf‘!l?ﬁmlsuﬁlﬁﬁﬁ&g 5::““?%“”&‘{&2 lEfl?’:dmlg i‘l%w:
Board of India  Shares & 1.1 The Acquirer will accept all the equity shares of CCAPL those that FOR THE OFFER : - T " . ek FROL,
1997 and thereto (n re tendared in valid form in lerms of this affer upto a maximum of a. fax Claarance Ceriifcate ffom the Incorme Tax auihorles,
refermed to as the Regulmms ). 714,033 equity shares of Rs. 10/~ each representing 20.00% of | 5.1.  The Offer is subject lo receiving the Ky fany, a "'3; afm'":gé?*lw oa "BTWCE :.L”nﬁ AWW;T “"f:'
THE OFFER : subscribed equity share capital and 20.07% of the voting share from Reserve Bank o[ India, under the Foreign g:cnan&er ncome é"ln Cnase [hs[ ncome Erl:“ C'Lammr:g:n_gs I:
: ital APL, e
This offer is being made by the Acquarer 1o the Equity Shareholders Cal.ill—? of COAPL ) acquinng equity snaras tenderad by dent not 1, the Acquirer will amange to deduct tax at the rate as
of CCAP Limited (hereinafter raferrad to as “Target Company” or 1.12. This is nol a competitive bid, ifany. 1may be gppl;:‘;ble to the (leeguqr of the Ishale!luhder unaeT the
CCAPL). The Abquirar 1 2 Company Incorporated under Ne 113 The Acquirer, ts Directors the Sellers and the Target Company | 5.2. As on tha date of this PA, to the best of the knowlsdge of the e A e amouDL e
D ng £} Ly have nol been prohibited by SEBI from dealing in securities, in irer, there are no other statutory approvals and f or consents .
situated at 4A, Nasiruddin Road, 5th floor, Kolkata — 700 017 Acqul Ty appro el
o R hl it Sl';a 5 m Ag dm&; terms of direction issued under Seduonsﬂs af SEBI Act or under required. However, the Offer would be subject to all statutory 8.11. As per the provisions of Section 196D (2) of the Income Tax Act,
irer has entered into a Share Purchase Agreement any ather Regulations made under the SEBI Act. rovals sired bsaq beco no deduction of tax at source shall be made from any income
313t July 2009, (*SPA” or “Agreement”) to acquire in aggreqrawe 1 :22,553;;'::;“?;':?3"7 H?:’J;;'_my . uently me way of capital gains arising from the transfer of sa:u’l‘l’has ralan:;
12,67,410 (Twelve Lacs Sixty Seven Thousand Four Hundred 1.14. The Offer is nol as a result of glebal acquisition resulting in indirect to in Section 115AD of the Income Tax Act payable to a Foreign
Only) fully paid up equity shares of Rs. 10/- each representing acquisition of CCAPL 5.3. In case of non raceipt of any approval. SEBI may. if satisfied that Institutional Investor (FII') as defined in Section 115AD of the
about 35.50% of the fssued and subscribod oquiy share capal .15, Tho Acurer has nol enlered into any separats non-compele A it of e reaufshe st was fol e 1 ony ikl Income Tax Act.
of the Target Company (herein referred to as "Sale Shares”) wi i
the axlshEg pmmir: of the Target Company represented by egresment whh the Soloe. il e_nd? pursue the application for the approval, grant extension  8.12. The Registrar to the Offer will hold in trust the Share Certificates,
Mr. Chirantan Mukherji lhrough Puwel of Attorneys executed by 2. INFORMATION ABOUT THE ACQUIRER : of time for the purpese, subject to the Acguirer aj gfaelng to pay shares lying in credit of the Special Dapository Account, Form of
the Board y Promoler 31  pam Promoters Private Limited (“RPPL") intarast to the shareholders as direcled by SEBI, in terms of Acceptance cum Acknowledgement, if any, and the Transfer Form/s
Companies (hereinafter oolleclluaiy referred 1o as "Sellers”) ata =~ ooyand el regulation 22(12) of SEBI (SAST) Regulations, 1997. Further, if an bahslf of the sharehalders of CCAPL who have accepted the
price of Rs. B0/ per fully paua up equity sham payable in cagh 21,1 RPPL was incorporated on 20th July 2006 as a Private Limited delay occurs on account of willful default by the Acquirer in obtaining Cheques/DralsECS credit for the mueralmanda
{"Megotiated Price™). The tol sideration for the shares acquired Company. The CIN of the Company is UT0101WB2006PTC 110910, the requisite approvals, regulation 22(13) of the Regulations will L
as mentioned above is Rs 10 13,82,800/- (Ten Crores, Thirteen The registered & wp&arne office of the Company is situated at 44, also become applicable. felumed I cradited.
Lacs, Ninety Two Thousand Eight Hundred Only). All the Sellers Nasiruddin Road, 5th flaor, Kolkata - 700017. Tel No. (033] 40043441, | 5 4 10 1o pect of the knowledge of the Acquirer, no approval from .13, Share Gertiicates, Transfer Forms and other documents in
ara part of the promoter group of the Target Company. Fax No. (033) 40043442, E-mail: ramayanapromoters@grmail.com. Pl i ot ol rsqauﬁ?ea P e of Shares ot accepled under the Ofer, 1 any. il b rlurned by
Out of the aforesaid Sale Shares, 8,73,798 shares are prasently The registared offica of RPPL was changed from 8, Lidbodhan Post al the owners’ sole
pledged with Siate Bank of Ingla s8I, Lane, Ko:‘kﬁla =, ;Dﬁ(m lo_’ns p:gfsam ;addres; at 4A.;pasumddm 6. OPTION IN TERMS OF REGULATION 21: risk o the soleffirst sharehoider, sha,eg held in dematerialised form
Sallent features of the terms of the SPA are as under R.:.E:'eﬁ:ng o;,:’;;,;,?ﬁ; 00T wa . 3072000, Ldoes In the event, pursuant to this Offer or otharwise, if the public 1.0 Lhe ekl am?;;: xumealwav:ﬁg &?mﬂg‘;ﬂ
g . - shareholding in the Target Company falls below 25% of its
a L’I‘f 56!",’"’ e ";; ”9“',“{;" :’gf‘"’ﬁ%‘g[ owners of 12:.?;;‘&2 2.1.2 RPPL has been promoted by Mrs. Bithika Nag and Mr. Shib Ram nding equity share capital, the Acquirer will in accordance fumished by the beneficial owner in the Form of Acceptance cum
oni;? o a;; : ';:cgm- = ’:na;er‘?'ﬁ".m e Nag. The present Board of Direclors of RPPL comprises of Mr. with 21{2) of the facilitate the Target Acknowledgement.
'm"y. o equity capitali arg Shantanu Nag, Mrs. Bithika Nag and Mr. Shanti Ranjan Pal. Company to raise the level of public shareholding to the level g 14. In case the shares tendered in the Offer by the shareholders of
b. The Sellers have agreed to sell and the Acquirer has agreed 213 The shareholding pattern of RPPL is given as under: - %ﬁ“ﬁ?xﬁéﬁmﬂ?“wﬂz’;&’ﬁmﬁ“ﬁu B accordance wih the L?Ni:i rm!:hh Shf:cmr: ':ubf;cqmﬁa%upﬁﬁ Lh: el
‘D‘OIEWI#;IE in a?‘gresg;le;ﬁ 67 d;ﬂ Tully paid Lmaesqgon;usgfa:: 5. No. Name No. of Shares | % of holding the prescribed procedure under clause 40A(viil) of the Listing Sroision of regfa s;l:s dﬂ; Raquiatons o S
5.10/- each ("Sale shares”) representing 1 = t and in with the basis, The marketable lot for both physical and demat shares is
Issued and subscribed equiy share capital of the Targel 1. | Mirs. Bithika Mag | 1,18,25,600 80.00 o G e 1(One). The rejected Applications | Documents will be sent by
g at a price of Rs.B0(- per share for cash aggregating 2 Mr. Shib Ram Nag | 29.56,400 20.00 g Registered Post.
to Rs 10,13,92,800/- (*Purchase Price’). 7.1 The Acquirer has adequate financial resources and has made fim
e : TOTAL 1,47,82,000 100.00 8.15. The payment of acquisition of shares will be made by the Acquirer
€. Subject to tha provisions of this SPA, the Sellars shall sell, financial for the of the Offer in full o o Draft/P E
transfer, convey and deliver (o the Acquirer and the Acquirer ! : : 7 out of their own sources | Net worth and no borrowings from any '" e .2 crossed Dema ay OrderfECS credit I
shall purchase, acquire and accept from the Sellers, free from  2.1.4 The Acquirer has been incorporated with the object to carry on the Bank andior Finaneial Institutions are envisaged. Mr. Pradeep he equity Share holders of CCAPL whose equity share certi
all chiaagos, Gncumbrancis, plodge, kne, olachron ard business of development of infrastructure work on build, operate Kumnar Kedia oprietor: Ms Pradeep and other documents are found in order and accepled by he
litigations all rights, title and interest of the Sellers in and to and transfer basis and to do the business of builders, contractors, Kedia & Co, Chartered Accountants, having office Acquiter, with in 15 Days from the date of Closing of the Offer.
the entire Sale Shares together with all rights and benefits designers, architects efc. HOWMF till date the Acquirer has not at SWAGATJYOTI, DB — 47 Shastri Bagan, Block — B, 16, In tarms of Regulation 22(5A) of the Regulations, shareholdars
aceruing therste on and from the date of Closure. commenced such activitie Kolkata — 700 059 Tel: (033) 2576 1799, E-mall: shall have the option to withdraw acceplances tendered up to three
d. On the date m‘sngnmg of the SPA, the sellers shall deposit 2.1.5 AS on the date of this PA. the Aulhorised Share Capital of RPPL kedia, "’9"“‘:@’;‘;2“;‘5" .com has w"g‘l’;‘f "&3‘?- 'I,“;Ee" daled working days prior Lo the Offer Closing date by submilting the
with the Escrow Agen is Rs. 1500.00 Lacs comprising of 1,50,00,000 Equity Shares of SARECHALE FERCLITAS ATE AR Ruve: Acquirer required documents, so as to reach the Regisirar (o the Offer on
The defivery i m addrassed 1o its Da Periichant Rs.10/- pach. The lssued, Subscribad and Paid up Equily Share for fulfilling the obligalions under this "Offer” in full. or before 07.10.2009. The withdrawal option can b exercised by
* duly signed by the respeciive Sallers 'Ems‘la‘inl“g“m prheiink Capital is Rs. 1478.20 Lacs comprising of 1,47.82,000 fully paid | 7.2 The maximum consideration payable by the Acquirer the Form of Wi enclosed wilh Letter of Offer.
shares for ransfer in demal and Share Ceriiicates with up equity shares of Rs.10/- each. full acceptance of the offer would be Rs. 5,71,22,640 (Rupees In case of nen-receipt of Form of Withdrawal the withdrawal can
- i Five Crores, Seventy One Lacs Twenty Two Thousand Six Hundred be exercised Ly making t on plain paper along with the dstells e
Transfer Deed%u\ev executed in resnegte‘of shares in the 2.1.8 The brief financials of the Acquirer are as under: Fary Orly). In @ ance with requiation 28 of the Requiali mentioned in the Para 8.6 above. The shares withdrawn by the
for pledged shares M\wlcnwavﬁ?:mgeﬂmematl {“‘:'nag‘n;‘?‘“mwh; (Rs. in Lacs) the Acquire has opened an EScrow Account in HDFG Bank Shareholders, if any, would be retuned by Registered Post.
gﬁmn m&gmmr ué'éﬁﬂ“ﬂ.;ﬂgm‘ﬁaﬁ'm Particulars Yoar Endod ;ﬂ'm;ﬁg:::ﬁﬂgsmﬂh da-::ﬁ'rg L0008 { Sxcrw ;ﬁ.m ) 817, :;Scwré?‘dggoﬂ some of the major activities in respect of the Offer
by SBI. The Acquirer will give such urrbderlaklng to piadg: March 31,2000 Five Crores, Seventy Five Lacs Only) being more than 100% of & d
back such shares o SBI as may be required by SBI to release (Audited) the payable under the Open Offer, Activities Date Day
their pledge and fulfill all other requirements of the SBI for Total Income 041 7.3 The Manager to the Offer is autherized to operate the above- Specified Date (for the purpose of
their being accepted as the new promoter. Profit /{Loss) After Tax 0.08 mentiened Escrow account to the exclusion of all others and to e name of sha .
*  Written undated resignations of Directors . instruet the Escrow Banker to issue chequi y orders/ domand to whom the Letter of Offer will be sent) | 21.08. 2008 Friday
confirmation that the resigning directors have no clanmsaga-\sl Earning Per Share (Rs.) 0.04 draft, if required, in with the Lasi Dals for a C Bid, any | 27.08.2008 | Thursday
?;J:?::nmt o[p:rgef:rﬂl:: I:'sﬁna[f l?:'po;dm tarmination of Book Value Per Share (Rs.) T4.02 7.4 Based on the aforesaid financial arangements and based on the Date ng which ﬁl‘% lIi|e11er Of Offer e ioasiar
Networth 134.72 confirmations received from the Escrow Banker and the Chartared 8 A
€. The Acquirer shall within a week of signing the SPA deposit the Manager to the Offer is satisfied about the ability DamnlOpen.\g of the Offer 23092008 | Wednesday’
the entire purchase price with Mr, Chirantan Mukherji, Return an Networth (in %) 0.06 of the Acquirer to implement the Offer in accordance with the Jate Tor The Offer Price |
representing the Seller, Regulations. The Manager 1o the Offer confirms that the: firm Last deto far ovislng the Offer Poal | . o snos
. The Acquirer would appoint two Mominee Directors on the 3.  INFORMATION ABOUT THE TARGET COMPANY - (CCAPL) : arrangament for the funds and for | i h verifiable -
Board of Target Company any time after the period of 21 3.1 GGAPL having it registered office at Etemnity Building, DN-1, Sector means are in place to fulfill the Offer obligations. mﬁm;%e‘fg‘mﬁw ﬂmm
(hwenty one) days from the date of public Mﬂwnmwmﬂl 02 ZV, Salt Lake, Kolkata ~ 700 091, Ph. ((33) 2357 6255/56/57; |8.  OTHER TERMS OF THE OFFER : Offer 07.10.2008
o Rogulation 22(7) of Ins Reguiatans. Tho presance Fac (063) 2257.6253 was adginally Incomcrated f;,gi‘r‘::l 81 The Letter of Offer along with Form of Acceptance cum Dal of Closing of the Difer 72102009 | Monday
of directors nominated by the Acquirer shall be a mandatory the Companies Act, 1958 in the State of West BE,.g; The name Acknowledgement will be mailed to all those sharehalders of Date of comvﬂunlcahng rajection/
requirement to constitute quorum for the Board of Directors of Target Company subsequently changed to Central Concrele & CCAPL (except the parties o the agreement) whose name appear and payment of 27102008 | Tuesday
of the Company to transact valid business, be it at a Board Allied Products Limited w.e.f 268 July 1890 and then (o the present on the Register of Members and o the beneficial owners of the for applications accepted.
Meeting or through Circular Resolution, name i.e., CCAP Limild w.e.f, 24/10/1997. The registered office of sn:ur:js ofl t'l'|hue| (l;:.‘é;\li’Ll;uruz,goﬂﬂarﬂee;l aplpli:rggs?of ar i
§.  Pursuant to Reguiation 22(16) of the Regulations, the Seliers CCAPL was changed from 8, Camac Street, 3rd Floor, Space - 1, hm 5 021 mué’;‘:’f' ry Pas I:Ipan al of business 9, GENERAL:
and the Acquirer shall not act upon the SPA in the event of Kolkata — 700 017 to the present addrass at Eternity Building, ours on [Spocifiad Date"). 81, Shareholders the Offer by tendering the requisite
non-compliance with any of the provisions of the Regulations. DN-1, Sector - V, Salt Lake, Kolkata — 700 091 w.e.f. 06.08.2008. | 32 Shareholders holding equity shares in physical form who wish to documents in terms of the Public Announcement / Letter of Offer,
As on the date of this PA. the Acquirer does not hold any equity The GIN of the Company is L45203WB1972PLC028349. accept the Offer and tender their shares will be required to send can Withdraw the same up to three working days prior to the date
srru;a? cc.\g_j. Tha#oé:u\rerhaslmt acqur\‘rad aréy;:guimh:ras 32 As on the date of this PA, the Authorised Share Capital of the their Ulll' 3%"90 Fﬂm";?;’am ptanc ng e 4 of Closure of the Offer i.e. 07.10.20008.
of the Target Company during twelve months preceding late Company is Rs. 1000.00 Lacs comprising of 1,00,00,000 Equny Certi - signed BRECU ansl
of this PA excent those agreed o be acquired through SPA dated Shares of Rs. 10/- each. The Issued and Subscribed Equity Deed (s) o the Registar o the Ofe, ether by hand delivery on 92 0er e e e e o 36.08.5008 o
31st July 2009 Capial of CCAPL is R 3.57.01,610/- comprising of 5570761 Meoskoays Dafwesa (10 AN o1 .M 8.2 Fid.lod M) and withdrawal of the Offer, the same would be informed by way of
The Acquirer is now making this open offer to the sharehalders of Equity shares of Rs. 10/- each and the paid-up equity share “Mﬁ' L4 wakereniﬁsmbe halu{:em\ M |t° $EM, r)‘oroﬁbye'Raglibgrfd ;m Public in the same: where this original
CCAPL (other than the parties to the Agreement) to acquire from is Re. 3,56,58,610 comprising of 35,57,661 fully paid equity shares 20510 Hox the Clasing of the I2.12.10.2000 Publc Announcement and such revised Offer Price would
them 7,14,033 fully paid up equilty shares of Rs.10/- each, of Rs. 10/- each and 12,500 parlly paid up equily shares of the In accordance ith the instrucions specified in the Letier of Offer be payable to all the shareholders who have tendered their shares
% of the equily share capital and faca value of Rs. 10/ each cn which and the total amount of allotment ard in-the' Form of L any time during the Offer and accepled under the Offer.
20.07% of the voting share capital at a price of Rs. 80/ per fully maney in amear is Rs.43,000/-. 8.3. TheRegistrar to the Offer has opened a Dapository Account 2
paid up equity share (*Offer Price”) payable in cash ("Offer” o 33 CCAPL is presently engaged in the aclivities of construction of with Eureka Stock & Share Broking Sonines Limited, (Registared 9:3. If there is a Competitive Bid:
;f:g;ggmsmp;e?mm??%ﬂwﬂ rl;"ew ';egsl?mwﬁﬁ ki house and execum\g';‘nullwlmenslogaé projects invalving deeTx%n :Bf:':ﬁgn%%wﬁd “é?fn ﬁg;ﬁ&?&ggﬁggﬁgmﬂ;ﬁ: iy mel :ubllc D:e: under all the subsisting bids shall close
- . and in Civil, lectrical e ; ‘ 3 on the same date.
of the face value of Rs. 10/~ each and the total amount of allotment e i their beneficiary account in CDSL have to use Inter depository
maoney in arrear is Rs 43,000, The Offer Price for partly paid up -Tn"{,i':‘s?,g’spg;‘{‘-',‘ﬁ,‘}:;.“‘g'm“;? :n’;'mm g‘eﬁm‘?‘""‘“"" projacts delivery instruction slip for the purpose of crediting their shares i) As the Offer Price cannot be rovised during 7 working days
equity shares shall be adjusted to the extent unpaid as per 3 ! L in favor of the Special Depository Account. prior to the Closing date of the Offers/ bids, it would,
20{10) of the 34, The prasent Board of Directors of CCAPL comprises of M. Chirantan |\ o o 0 Sharshaldrs holding shares in the :mmhm. be in thcllrg'um of T:du‘harhau‘ah?:o Tml
. Mukherji, (Chairman), Mr. Sisir Kumar Saha (Whole Time Director), | 8-4- commencemen period to know na r
Pé“ssg‘.‘i“’,?h%f %iﬁt';,:’;ﬁidg‘cm mkﬁ‘-ﬁgﬁ“;% M. Mahiruha Mukherjl (Whale Time Director), Mr. Asamanja Mira, domatstiaized o ud ik X ek sheres il b recpirnd Price of each bid and tender their acceptance accardingly.
. E L ) Mr. Dibakar Chatieriee, Mr. Ghimnay Mazumder, Mr, Shanti Ranjan > sond their Form of Actoptance cum Acknowledgenant slong
Ahmedabad Stock Exchange Limited ("ASE"). Basedon available Paul and Mr. Koushik Roy. As on the date of this PA, Mr, Shanti with a photocopy of the delivery instructions in “Off-Market" mode 9.4, The Acquirer, ils directors the Sellers and the Target Company
Uded on ihe BSE and iraquonty rsded on e Cok aniASE  Ranian Pal, drecir of Acquors on e Board ofTargst Company. | o countrtolofthe defvery nsiucton n OfcMarket'medsy uly 1078 [t ISt B SRS Ol S2ao0 e oter
requently He had not iwill not participate in any matiers concerming of relating acknowledged by the Depository Participant (*DP”), in favour of y
within the meaning of explanation (i) to Regulation 20{5) of the " i the Special De Account, o the Registrar to the Offer either Regulations made under the SEBI Act.
Regulations and therefore the Offer Price has been determined o the Offer including any preparalary steps leading to the Offer in bl doli Kdays. batwean 110 A M 1o 1 BM and 2
kg Into account the follows i terms of Regulation 22(3) of the Regulations. by iomry on weakrleys . and2 g5 Pursuant to regulation 13 of the Takeover Regulations, the Acquirer
L g P:M. to 4 PM.) and on weekands between (10 AM. to 1 PM.) or has appainied Sumedha Fiscal Services Limited, as Manager 1o
3.5. The Equity Shares of CCAPL are listed at BSE, CSE and ASE. The by Registered Post, on or before the Closing of the Offer, ie Qfer, '
S.no Particulars {in R,‘ Pcr Sh.m} shares of the Target Company are not admitted as permitted security 12.10.2009, in accordance with the instructions to be specified in .
v TP m " in any other Stock Exchange. the Letter of Offer and in the Form of Acceptance cum 9.8, The Acquirer has appointed MCS Limited, as the Registrar o the
) [Nacotated Prico undor || o g | 35, Tne et nancas of the Trget Gompany ar as folows: | Ackra . . e s e s S 1 o
{b) |Highest Price paid by the (Rs. in Lacs) | 85 Al owners of the shares, Ragislered or Unregistered (excepl the E-mail: meskol@redifimail. com. The Contact Parson is Mr. Aloke
A parties to the Agreement) who own the shares any time prior to Mukherjee.
Acquirer/PACs for acquisition, Particulars Year Ended the Closing of the Offer are eligible to participate in the Offer.
Including by wery of aifotment in 8 March 31, 2009 Unregistered owners can send their application in writing 1o the  9.7.  The Acquirer has inted VC G Private
P“b"‘;d:r’ir:?;“: t:;:;;?:ﬂ‘;‘:.: : N.A (Audited) Registrar to the Offer, on a plain paper stating the Name & Address Limited, as Advisar to the Open Offer,
period prior o the date of Public Yotal income 178464 g‘&"ﬁ:&,’w‘%ﬁggww fodresa (s) ol Jolil Holdars1 X, g, The Acqre and te Discors of e Acquir oty
Profit /{Loss) After Tax 49.18 Folio Number, logslhar wulh the Dngmal Shara
{©) |Average of high and low of ha Earming Per Share (Rs.) 148 Camﬁnaha(s} valid Transfer Deeds and the original Contract Mote {cr 1he obligations of Acquurel laid down in Regulatlons
closing prices of the equity shares issued by the Broker through whom they acquired their shares. 9.9, This Public Announcement will be available on SEBI's website at
ng Book Value Per Share (Rs.) 17.83 | el
of CCAPL during the 26 weeks |« Rs. 19,52 e TS No is required from unregistered owners. www.sebi.govin Eligible persons 1o the Offer may also download
ding the date of Public |* ortf o a copy of Letter of Offer along with Form of Acceptance cum
Announcament# Return on Networth (in %) 776 O i e shollte parsors Acknowlecgement and Form of Withdrawal, which wil alsa be
{d) |Average of daily high and low 4 REASONS FOR THE OFFER AND FUTURE PLANS ABOUT paper stating the Name & Address of the First Hoider, Name(s) 55"0‘,‘;‘5'&3"'\%55'; “"‘9‘-":"-‘“9 from the Offer opening date |.e.
prices of the equity shares of R 4348 " TARGET COMPANY - SAdcuses foa) of Joik Heloenl) . Recisiered Foko Huber, =900 8nc Sopy 0 L same.
GCAPL during the 2 weeks || . 43 Certificate Numbers, Distinctive Numbers, Numl res 9,10 For further details, please refer lo the LO & Form of Acceptance.
preceding |hegdate of Public 4.1. The Offer has been made pursuant to nagdalsun 10 & 12 and other held, Number of Shares offered, along with documents as
# provisions of the Chapter [l and in i in above point 8.5 50 as o reach the Registrar to the  Issued by Manager to the Offer on behalf of the Acquirers:
{@) | Other Parameters Based on Audited | 4.2. The prime object of the Offer is to acquire cmer o b’c,'?::e": fhw“ m“;’mfm ;;pﬂfa:,gHZt,"E w’ ,lr.',rf;s,s Manager to the Offer :
A%ﬁ%“ﬁ;‘;"ﬁg’\&e{ of shares/voting rights accompanied with the change in control and [he Registrar to the Offer, on a plain paper stating the Name, SUMEDHA FISCAL SERVICES LIMITED
o IeA) & S management of the Target Company. Address, Number of Shares held, Number of Shares offered, DF'
. 4.3, The Acquirer has been incorporated with the object to cary on the Name, DF ID, Beneficiary Account Number and a photocop ?’ SEAIREGN NS INKO0000a75E3
Book Value per share (Rs.) 17.83 business of Gevelopment of infrastructure work on build, operate the delivery -nslruu-on in "Off-Market" mode or counterfoil of the (Cantact Person : Mr. Deb Kumar Sett )
[Earning per Share (Rs.) 1.38 and transfer basis and to do the business of builders, contractors, deliv mode, duly 8B, Middleton Street, Geetanjali, BA,
Indusiry Average FIE MuMipla® 221 3 lc. However lill date the Acquirer has not me ?{P in {av:-lur;f"g“ op Ibmgnl Bﬂ;:: gﬂ?ﬁh Kolkata -700 071
: such activities. The acquisition of GCAPL shall facilitate e Registrar to the Offer, on or before sing er. Phone Mo : (033) 2220 8836 / 6758 / 3237
Offer price P/E Multiple** 57.97 the Acquirer to penetrate into the huslness of infrastructure i 12.10.2009. Fax : (033) §225’414n;2;s_-, 5830
. i i development and also to reap benefits i
{Source: Capital Market Journal Vel. 30{V/11 July 27 — August &7 in respect of equity shares of the Target Company Email : kolkata@sumedhafiscal.com
09, 2009, Industry - Construction) ?,.‘;;1?;,‘23"3"‘23'““""“ listed on the 3“”“ Exchange having pan that are 5%«:« matter of litigation wherein the 5narahglder5 of @s
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In view of the above, the Offier price of Rs. 80/- per share is justified changes in the )r‘naﬂagm:t af CtC}ApL mu;nplmed 1o induct not received together with the equity shares tendered under the SEBI REGN MO : INMO00011096
in terms of regulation 20(4) and 20(5) of the Regulations new Directors on the Board of CCAPL by the Acquirer. The likely Oﬁe'_" beﬂ-a Letterafﬂhm in some of these cases, wherever possi L bh': (Contact Persan: Mr. Anup Kumar Sharma)
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expiry of 15 days from the date of closure of the Offer. of the Regulations. persnns!.olhe Offer may dawnboad the form of acceptance from B o ) |
45. The Acquirer do not have any plans to dispose off or olherwise e as one of the altematives available to them for applying E-mail: mail@vccorporate.com

Due to the applicability of Regulation 2(1)e)(2) of the Regulations,
there could be certain entities deemed to be Persons Acting in

encumber any assets of CCAPL in the next two years except in

in Ihe Offer,

Place : Kolkata

Date : 06.08.2009




